454  Ruling by [RAJYA SABHA] the Chair

RULING BY THE CHAIR

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): Mr. Deputy Chairman, Sir, I move that the Bill further to amend the Insurance
Act, 1938 and the General Insurance Business (Nationalisation) Act, 1972 and to amend

the.. ...(Interruptions)...
SHRI P. RAJEEVE (Kerala): Sir, what about my Motion?

SHRI JAYANT SINHA: Insurance Regulatory and Development Authority Act,
1999, as passed by Lok Sabha, be taken into consideration.” ...(Interruptions)...

MR. DEPUTY CHAIRMAN: One second, one second. There are other Members.
Shri M. P. Achuthan. Shri P. Rajeeve.

SHRI P. RAJEEVE: Sir, I am moving the Statutory Resolution because this is to

disapprove the Ordinance.
MR. DEPUTY CHAIRMAN: No. One Motion is enough.
SHRI P. RAJEEVE: Sir, I am moving this.

MR. DEPUTY CHAIRMAN: No, no. It is already moved. Shri Derek O’ Brien, it

is already moved. Your name is also there. That is all.

SHRI DEREK O’BRIEN (West Bengal): Sir, I know it is moved. I will not speak

now. I will speak when the Bill comes.

MR. DEPUTY CHAIRMAN: Okay; I will allow you. Now, Shri Subbarami Reddy.
This Resolution is in the names of all these Members. Now, the Minister can move the

Motion.

SHRI JAYANT SINHA: Sir, I move.... (Interruptions)...

SHRI P.RAJEEVE: Sir,havean objectiontomoving the Motion. ... (Interruptions)...
My objection is, this is The Insurance Laws (Amendment) Bill, 2015. Actually, the hon.
Chairman made a ruling two days back that we have no power to decide the functions of
the other House. We totally agree with that. But I think we have the power to decide the
functions of this House as per the rules and as per the precedents. Sir, we have a Bill, the

Bill as proposed by the Select Committee.

MR. DEPUTY CHAIRMAN: So, are you opposing the introduction on this

Motion?
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SHRI P. RAJEEVE: No; I am making a point of order. This is not introduction, Sir.

This is consideration.
MR. DEPUTY CHAIRMAN: Okay.

SHRI P. RAJEEVE: Then, Sir, the thing is, we have a Bill as proposed by the
Select Committee. There is no power to the Government to withdraw a Bill which is
proposed by the Select Committee. Then, we have the Bill, the same Bill, and now we
are considering the other Bill, the same Bill. There is only one difference. ‘2014’ is in
that Bill which has been proposed by the Select Committee and this Bill is Insurance
Laws (Amendment) Bill, 2015, as passed by the Lok Sabha. Our hon. Chairman always
mentioned that whenever we read the Constitution, except the money matters, the Council
of States came before the other House. Then, which Bill will prevail? Which Bill is
supreme? Our Bill is here, that is, the Select Committee Bill. That is a property of the
House. It is here. ...(Interruptions)... The Government has no power to withdraw a Bill
which has been submitted by the Select Committee. The Government has the power
to withdraw a Bill which is introduced by the Ministry. Sir, it is specifically stated in
the rules regarding withdrawal. Then, my question is: Which Bill are we going to take
up? If we are going to take up this Bill, then what is the fate of the Select Committee
Report? That is the Select Committee Report. There is a difference between a Standing
Committee and a Select Committee. Select Committee Report is submitted to the House
along with the Bill itself. The Standing Committee is entirely different. It is specifically
stated in the rules. Then, which Bill are we going to take up? If we are ready to dilute
the powers of the Council of States, then it is okay. I have no objection to that. I think
people will come and go, Governments will come and go. The fathers of the Constitution
formulated our Constitution with due conscience. How these two Houses would function
is clearly drafted. Now, I request the Chair to protect the dignity of the Council of States.
I request this to the Chair. The people will come and go, Governments will come and
go. You should consider the Bill which is the property of this House first and take up
a discussion on that. We can pass that Bill, the Bill proposed by the Select Committee.
Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Mr. Rajeeve is saying that there is a Bill here
which has been recommended by the Select Committee. That is one point. Second,
there is another Bill, according to you, which has been passed by the Lok Sabha and
transmitted to this House. As per the Constitutional provision, we have to consider that

Bill also. Now, your problem is, which is to be considered. You say that the Select
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[Mr. Deputy Chairman]

Committee Bill is to be considered. This is your point. In that case, I see your point. It
is a genuine doubt. But one of your points, which you raised while speaking, I have to
answer first. A bill transmitted or presented to this House from the Select Committee, the
House can consider that Bill in any of the ways allowed in the rules. It is because any
Bill, once it has come to the House, is a bill for consideration. What can we do with the
Bill for consideration? Either you can reject, or pass or the Government can withdraw
it, if the House agrees, with the consent of the Members. So, that Bill sent by the Select
Committee to this House is the property of this House and we can decide on that Bill,
what we want. If we want to allow that Bill to be withdrawn, we can allow that. If we
want to reject that Bill, we can reject that. If we want to pass that Bill, we can pass that.
Nothing binds us because we are supreme. There is nothing that binds us because we are

supreme.

Now, his other point is that the two Bills are substantially identical, that is, the
Bill that has been sent to the Select Committee and the Bill that has been transmitted
from the other House are substantially identical. After going through the provisions of
the Constitution and the Rules of Procedure relating to condition and procedure to be
followed from stage of introduction to passing of a Bill in the Rajya Sabha, I have come to
the conclusion that although it may be unusual and unprecedented that two substantially
identical Bills are here — one is our property; the other is transmitted from the other
House; that is certainly unusual and unprecedented — yet there is no constitutional
provision or rule which prohibits the listing of a Bill passed by the Lok Sabha in the
Rajya Sabha even if it is substantially identical to a Bill, which is already pending in
the Rajya Sabha as long as it meets the requirement as set out in the Constitution and
the Rules of Procedure. The Insurance Laws Amendment Bill, 2015, as passed by Lok
Sabha, has accordingly been listed in the agenda of today. The House may exercise the
procedural option open to it. ...(Interruptions)... Let me complete. ...(Interruptions)...

Let me complete. ...(Interruptions)...
sft TR IRATA (IR UMY WY, W U U9 g

MR. DEPUTY CHAIRMAN: I have already ...(Interruptions)...

I WY I[ATA : WX, BIgId Bl F Usel H TP ol =91 argdl
gl...(auM). ..

MR. DEPUTY CHAIRMAN: Don’t interrupt me while giving the ruling.

...(Interruptions)...
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i} N AT : BISTc] Bl A U8l § Ueb ISl ST T8 § | AT Pl b
T BSH, BIg-14 [del & STerrar g g

MR. DEPUTY CHAIRMAN: No, no. Let me complete. I have not completed,
Nareshji. Therefore, the procedural option left to this House can be exercised. I have
already said, the House, if you want, can allow that Bill to be withdrawn. If the House
wants, it can reject and defeat the Bill. If the House wants, it can pass it. You are

supreme. You can take the decision. That is my ruling. ...(Interruptions)...

7} AT AT : SIH & U AIST TR DRI 21 b DI ICRIT H 98 Felia”
eI T g1 2, AU Y& AU BieW H Hel, TR Al G491 H IR ganl fael, i s
[T H ST, T8 TaHe A faagl 8! far iR &9 o fadt delae H9¢T 9 @Y, S99 faal
DI 39 TSY....(TALT). ..

MR. DEPUTY CHAIRMAN: I only said, all options are available.

...(Interruptions)...

i 7T ST : H I8 YW &1 g IR TH Uelde bl A U fobar gal faet, ot
ST e 2, SHB! U B a1 Al fR Bl H Yae BI AT A B2

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... 1 have already said

...(Interruptions)...

i TR AT : R EAR A BT A F91 IS DR Fhell &, H 9 ST S0
TSN 82 T Al FHT SR S S [ TR T8F BR Tl § AR IAD] U BR Al |

g2

MR.DEPUTY CHAIRMAN: No;Thavealready given the ruling. ...(Interruptions)...
The ruling is clear. ...(Interruptions)... The ruling is clear. Perhaps, you did not listen to
it. The ruling is clear. There is nothing in the Constitution or in the Rules of Procedure
that prevents listing of this Bill transmitted from the Lok Sabha in the List of Business.
So, that is already included in the List of Business. There is nothing in the Rule that

prevents it. ...(Interruptions)...

s} 9T AT : H fARETT B 919 81 Y| W=7 HE1 8 fb Aolde HHST 7 3R
3 Sl 9uT & 9T &I IS fhaT 3R S sHe & A1 I 39 8199 o I i)
o a1 &=t ol AT B8R 39 et IR SRS o Favdh! 27....(FaETH). ..

MR. DEPUTY CHAIRMAN: No. That I cannot say. ...(Interruptions)...
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sft TR IRMATA : S H AT HIF AT 72 TE TS, .. (ALT)....

MR. DEPUTY CHAIRMAN: I cannot say. ... (Interruptions)... I cannot comment on
that. ...(Interruptions)...

37t AT AT : HIRC g2 H fHHD] ST B72....(HIET). ..

MR. DEPUTY CHAIRMAN: Nareshji, one second. ...(Interruptions)... 1 cannot
comment on the Lok Sabha proceedings or procedure. I am only saying that the Bill
before us in the List of Business is 2015 Bill transmitted by Lok Sabha.

...(Interruptions)...

it TR AT S, I8 WA crisis UST B AT 81 JMMYST BT 1 U Ig
HAHTa crisis T B AT 8 D T crisis 3 I9T8 4 3N & [ 98 8199 Pedl & fb
B9 ST & g1 8U &, 89 U 8, IT 8IS hedl & (b ...(ae™)...

MR. DEPUTY CHAIRMAN: No discussion on the Ruling. ...(Interruptions)...
Y T ST S, A9 A A1 A ATy

MR. DEPUTY CHAIRMAN: No discussion on the Ruling.

i} AR AT AN, ARG H Ugel 5T qHT BT TS fhar T 8, R i
[T BT (AT AT 21 ... (L. ..

MR. DEPUTY CHAIRMAN: No discussion on the Ruling.
it TR SATA: 319 g WAL # <@ Yl .. (ae). ..

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Sir, besides this Ruling...
(Interruptions)...

it AT AT ST, I A1 HALTH Hahe YT 8 1 2l ... (FGEH). ..
SHRI SATISH CHANDRA MISRA: Sir, kindly look...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will allow you. ...(Interruptions)... 1 will allow
you. ...(Interruptions)... 1am only saying that there will be no discussion on the Ruling.
But I can call you. The point is, I have clearly said this. Neither in the Constitution nor
in the Rule Book is there any provision which prevents the 2015 Bill, presented in the
List of Business, from consideration. That is all what I am saying. You can consider that.

...(Interruptions)...
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it AT SIaTe: #1H, 37T 1T T STg| . (aET). .

SHRI SATISH CHANDRA MISRA: Sir, I am not on the Ruling given by the
Chair.

MR. DEPUTY CHAIRMAN: Don’t discuss the Ruling.

SHRI SATISH CHANDRA MISRA: No, Sir. [ am not discussing that.
...(Interruptions)... Kindly consider another aspect also. I think another Ruling may be
required for that. Kindly see Rule 93. Before that, it is mentioned ‘“Procedure after
presentation of Report of Select/Joint Committee.” It says that after the presentation
of the final report of a Select Committee of the Council, or a Joint Committee of the
Houses, on a Bill, the member in charge may move that the Bill as reported by the Select
Committee of the Council, or the Joint Committee of the Houses, as the case may be,
be taken into consideration. Now I want to know whether the Bill as reported by the
Select Committee which is being asked that it may be taken into consideration would
be taken up. Or the Ruling that you have given that the other Bill will be taken up...
(Interruptions)... Or this will be omitted. ...(Interruptions)... What will be the effect of
this Rule? ...(Interruptions)... That is the question. ...(Interruptions)... What will be the
effect of the Select Committee Report and the Rule given here? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I got your point. Before me, in the List of Business,
there is only one Bill. That is the Bill of 2015. ...(Interruptions)...

SHRI P. RAJEEVE: It is not approved by the BAC. This is one point. Another
point that I want to add is this. ...(Interruptions)...

sft AT SETe: $7H, &1 4l B ... (Faem)....

MR. DEPUTY CHAIRMAN: Before me, there is only one Bill

...(Interruptions)...

SHRI P. RAJEEVE: Sir, along with Rule 93 you please read Rule 118. Second
paragraph of Rule 118 specifically states the importance of the Select Committee.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Let me listen to the Minister. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, let me complete this point. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: No discussion on the Ruling. ...(Interruptions)...
Let me hear the Minister. ...(Interruptions)... But there is only one Bill before me and
that is the Bill of 2015. ...(Interruptions)...

SHRI NARESH AGRAWAL.: Sir, there are two Bills. ...(Interruptions)... Both are
the properties of the House. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, that is not approved by the BAC.  ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Today, only one Bill is listed. ...(Interruptions)...
SHRI P. RAJEEVE: Sir, that is not approved by the BAC.  ...(Interruptions)...

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, the Government
in its wisdom brought the Bill and it was referred to the Select Committee. The Select
Committee in its wisdom made some recommendations. It could not be pursued further.
Subsequently, the Government thought it wise, in view of the exigency, to bring an
Ordinance. Once an Ordinance is issued, it becomes a law till it is disapproved or expired.
The Ordinance was taken to the Lok Sabha. The Government has that right. The Lok
Sabha in its collective wisdom has approved conversion of the Ordinance into a law. As
per the procedure and the Constitution, the Government has brought that Bill before the
Rajya Sabha. It is listed in today’s business in the Rajya Sabha for its consideration. It
was approved by the Lok Sabha. The Chair has earlier given a clear Ruling that nothing
bars the Government from bringing the Bill, which is approved by the other House, in
this House. Accordingly, it is listed in the Business List. I do not know what we are

discussing otherwise.

Sir, everybody knows what were the circumstances when we could not
proceed further earlier. I don’t want to criticise anybody because that is not going to
serve any purpose. My point is very simple. The Government brings a Bill or a private
Member brings a Bill. Nobody else does it. The Government brought a Bill. The Bill
is listed. A Statutory Resolution was moved asking for disapproval of the Ordinance.
Now the Minister has to move the Bill for consideration. The House has to discuss it on
merits and then move forward. I am afraid that we are unnecessarily just going around.

...(Interruptions)... After your ruling, there is no scope for any debate at all.

it TR STATe : AT IUFHTART Sft, BRI U W@IST 3w MR 2. (LT ). ..
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MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Nareshji, no point of

order. ...(Interruptions)... That is over. ...(Interruptions)...

i} X1 AT : WEISY, Gl 984 S¥ICC d1d HEl Bl...(FaEM)...

MR. DEPUTY CHAIRMAN: No more discussion on the ruling. ...(Interruptions)...

I have given the ruling. ... (Interruptions)...
Sft AT STATSA : 3T H_T 1 1 GA A oTY ... (FFET)....
MR. DEPUTY CHAIRMAN: I have given the ruling. ... (Interruptions)...
sft AR AT : T2, TR, U Ae, 319 A 91t ol G SAToTg| .. (). ..

SHRI M. VENKAIAH NAIDU: Sir, I would clarify Nareshji’s point.
...(Interruptions)... I am asking the Chair. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Let the Minister complete. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, for the sake of clarification on what Nareshji
has said, I can assure the House that once this Bill is approved, the Government is willing
to withdraw the other Bill.

MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)... Nareshji, please.
...(Interruptions)... Itis over now. ... (Interruptions)... My ruling is there. ... (Interruptions)...

No, I am not allowing you. ...(Interruptions)...

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, [ was a Member of the Select

Commiittee. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, I am not allowing you. ...(Interruptions)... Your
leaders are here. Why do you interrupt? ... (Interruptions)... If they want, they will speak.

Your leaders are here. ...(Interruptions)... But, I am not allowing you. ... (Interruptions)...

it AR I[EATA : AT SUGHART S, AT GHET B FA1 Sff 7 gg Iw
PR A1 8, =TI Bel g [P 3R Igi Aclde HHT! Bl [ddl I 81 ST, Al Al FHT
BT 4 7, B9 S a199 9T S0 ... (FAYTH).... 374 319 Y& I8 HEI 2 ....(FALH)....

MR. DEPUTY CHAIRMAN: That’s okay. ...(Interruptions)...

37t N1 AT : 219, S 8199 ¥ 31 9 B, U fdeT <lieh 91 71 B 3R U I8
Bl...(Tagm ). ..
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MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

3ft TR IRTATA : S ETSH DI &1 UISTSA B ... (LT ). ..

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... Today, in the List of
Business, there is one Bill. ...(Interruptions)... 34 q SUL...(aYT)... 39 ATS I35
ST ...(ALT)....

it AT SATA ¢ ST, B MU TRE AR, .. (FFET)....

sft Sumwmafy : 3Ny oMl UiST 98 WIEUL...(GH)... Listen to me.

...(Interruptions)... 1 will allow you. ...(Interruptions)...
37t TRET IMAT ¢ 7, BH AMUHT TRV AT, .. (FGLT)....
oft SgwumEfy @ 8 WX SRA B, 3MU ITST Ad PINTYI  Let me speak.

...(Interruptions)... Please sit down. ...(Interruptions)... 1 asked him to sit down, now
you are getting up. You are Vice-Chairman. You sit down. ...(Interruptions)... I am on
my legs. ...(Interruptions)... Why do you want to speak when I am standing here? You
should know that. ...(Interruptions)... If I am standing here and asking everybody to sit

down, then, you should not stand up. ... (Interruptions)...

I want to again make it very clear. Before me in the List of Business, there is
only one Bill, that is, 2015 Bill. That is a Bill passed by the Lok Sabha and transmitted
to this House as per Constitutional provision. And I am bound to start discussion on
that. That is my ruling. Other things are over. ...(Interruptions)... Now, I am starting the

discussion. ... (Interruptions)...
SHRI JAYANT SINHA: Sir...(Interruptions)...

St R AT ¢ Aifdh 9! Gl 7 Ua Tl AT B (@auH)... SHD!
o 7 wya 7 fman Bl .. (@um). .

SHRI P. RAJEEVE: Sir, this is for the first time in the history. ... (Interruptions)... You
are creating a bad precedent. ... (Interruptions)... Thatis abad precedent. ... (Interruptions)...
What is the dignity of the House? ... (Interruptions)...

SHRI TIRUCHI SIVA: 1t is the property of the House. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: My ruling stands. ...(Interruptions)... But, I am

adjourning the House for ten minutes. ...(Interruptions)...
The House then adjourned at nine minutes past four of the clock.

The House re-assembled at eighteen minutes past four of the clock,

MR. DEPUTY CHAIRMAN in the Chair.
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MR. DEPUTY CHAIRMAN: The House is adjourned for another thirty minutes.

The House then adjourned at eighteen minutes past four of the clock.

The House re-assembled at forty-eight minutes past four of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

SHRI K.N. BALAGOPAL(Kerala): Sir, [ want to raise a point of order. Earlier, at
3.00 p.m., we wanted to clarify as to whether the Select Committee meeting would meet
at the same time or later. Then the hon. Minister said that he would inform the Chairman
and the meeting could be kept at 6 0’ clock. But both the Committees have already met.
I am a Member of the Select Committee. Believing the words of the Minister, I and many

others did not attend.
SHRI TIRUCHI SIVA (Tamil Nadu): I too could not attend the meeting.

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): By the time the
message was sent, they had met. But I can assure the Member that the business would
start from the next meeting. ...(Interruptions)... The entire thing can be discussed again

if needed. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Kindly listen. The Minister had communicated it.
But by the time the communication reached, they had started. But the Minister is giving
an assurance in this House that the whole thing will be discussed again. That assurance

is enough.
SHRI K.N. BALAGOPAL: When will be the next meeting?

SHRI M. VENKAIAH NAIDU: The Chairman of the Committee will consult and
inform you. The Government cannot decide that. I can only advise them. I have already

advised them. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Balagopalji, don’t get agitated. Hon. Members, I
believe the Supplementary List of Business has been circulated. Now we will take the

Insurance Laws (Amendment) Bill, 2008. Shri Jayant Sinha.



